SCHEDULE 1
FORM A
PUBLIC ANNOUNCEMENT
(Regulation 14 of the Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process)
Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
CULINARY F&B PRIVATE LIMITED

1.  [NAME OF CORPORATE PERSON CULINARY F&B PRIVATE LIMITED
2. DATE OF INCORPORATION OF CORPORATE 26-11-2019
PERSON

3. |AUTHORITY UNDER WHICH CORPORATE PERSON [Registrar of Companies- Chandigarh
1S INCORPORATED/ REGISTERED

4. CORPORATE IDENTITY NUMBER / LIMITED US55209PB2019PTC050328
LIABILITY
IDENTITY NUMBER OF CORPORATE PERSON

5. |ADDRESS OF THE REGISTERED OFFICE AND HOUSE NO. —37 H, SARABHA
PRINCIPAL OFFICE (IF ANY) OF CORPORATE NAGAR. LUDHIANA PUNJAB-141001
PERSON

6.  JLIQUIDATION COMMENCEMENT DATE OF 13™ DECEMBER, 2021

CORPORATE PERSON
7. [NAME, ADDRESS. EMAIL ADDRESS, TELEPHONE [MR. PARMINDER SINGH BATHLA,

NUMBER AND THE REGISTRATION NUMBER OF  [©CO-6, 3RD FLOOR, FEROZE
E GANDHI MARKET, LUDHIANA-

141001

LIQUIDATOR EMAIL :-bathla7 @gmail.com

(M) +91 9814117434 / +91 9216502700
IBBI REGISTRATION NO: IBBI/IPA-
002/IPN00217/2017=18/10669

8.  {LAST DATE FOR SUBMISSION OF CLAIMS 12™ JANUARY, 2022

Notice is hereby given that the Culinary F&B Private Limited has commenced voluntary
liquidation on 13" December, 2021.

The stakeholders of Culinary F&B Private Limited are hereby called upon to submit a proof of
their claims, on or before 12" January 2022, to the liquidator at the address mentioned at Sr. No. 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

e
Date : 13" December, 2021 CS Parminder Singh Bathla
Place: Ludhiana Liquidator

IBBI Registration No: IBBI/IPA-
002/IPN00217/2017-18/10669
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Whereas, the undersigned the Authorized Officer of IFL Home Financa Limiled (Formary known as India 5 i i me
Infaline Hougl:g Fhagﬂm me HFL) under the 4 i m:nd il (Fol Financial As:::s and Security Inferest Act, 2002 (Ihe said Act ) read with Rule 3 (1) of the  Interest (E ) Rules,
Enforcement of Sacurity Interest Act 2002 and i i ‘section 13(12) read with Rule 3 of 2002 (the said Rules). In exercise of powers conferred under Section 13(12) of the said Act read with Rule
the Security Iterss (Enforcement) Rules 2002, Demand Notice was issuied by the Authonisad Officerof the company 3 of the sald Rules, the Authorised Officer of [IFL Home Finance Ltd.(IIFL HFL) { Formerly known as India
10 the borrowers | co-borrowers mentioned herein below to repay the amaunt mentioned in the notice within 60 days Infoline Housing Finance Ltd.) has issued Demand Notices under section 13(2) of the said Act, calling
from the date of recelpt of the said natice. The borrower having faled to repay the amourt, notice is hereby given ta the upon the. Borrowar(s), 1o repay the amount mentioned in the tive Demand Natice(s) issued to
borruwnrammepd:kmmmlmsthuwm has taken possession of the property described herein below in them. In connection with above, notice is heraby given, once again, to the Borrower(s) to pay within 50
under Section 13(4) ol the said Actread with Rule 8 of the said rules. The bomower days from the publication of this nolice, the amounts indicated herein below, lngdhslwm furlmrlnlarssl
inmm::ﬂmpubllchgenmﬁm h}&ﬁ;muﬁmmmmmhmm mdany:lealmsmmme 4 #ommeum{s]afbemmdmulmwmrpammr detail
property will i
“The borrower's atiention is invited bpmsumdsub-sewon {6) ot section 13 o!lmm,llmebonmdaamum
A S e oo
transfer, th {assets shall notba famed by * and no further step s ‘ - —
HFL fortnsiororsaieof d 2 ! 2 Wi Wodson Bnati. Mrs.. | 42,09.724" (Rupess Forty ’Sfm““'"'z%?’m"d wﬁ%?m bfy:ﬂs‘
F ¥ |, IS, no
Name ofthe % Wmdwm M%ﬂm Date of Mo! ‘ Rajni Bhatti (Prospect | Two Lakh Nine Thousand | Shivalik Avenue, near new sunny enclave,
Vurhian R o - .;n_m! nui!._ Possession No.IL10080339) Seven Hundred Twenly | (Jungian), Sector-125, Kharar, Mohall,
P | fal that piece and parce] of: Piot No. : t—;’fm 9?}:94% - A FourOnly) Punjab, Pmud& 140301
: umar, Mrs. , Village Dkandra Enclave, Vilage our =
Usha Devi IPmper:'t Dhandra Tara h?agar. Ludhiana, | Thousand Nins Hundred z;é:r- 08-Dec-21 Il the said ail to maha payment to |IFL HFL as 3, IIFL HFL may proceed agains! the
No, IL10086303) Punjab, India, Pincode: 141001 Thirty One Only) ; :::;e secured assels urﬁerﬁeﬁinn 13t4F} oc:fme said Act, ann meapph:abie Rules, amgpﬁrgt :na Tisks,
urner
For, further detalks please contact fo Aulhorised Officer al Branch Office: SCO 21, 51H FLOOR, LUDHIANA p
FEROZGANDHI MARKET, LUDHIANA, PUN.AB - 141001/or Corporale Ofice - Pot No. 88, Phasa-, Uidyog Vi, R e P ot T TRt
Gurgaon, Haryana. 2 y & 3
Place; Ludhiana Dated: 14-12:2021 Sd- Authorised Officer, For IFL Home Finance Limited Elsy: Charaimn Duie: 122028 BoH' Authostesd DosscEor A, Home Flnphios L1l
2 4// = 4841
NOTICE BY WAY OF SUBSTITUTED SERVICE UNDER RULE 38 OF THE NCLT SCHEDULE | 3T
RULES, 2016 READ WITH ORDER V RULE 20 OF THE CODE OF CIVIL - FORM A 397
- -, PROCEDURE, 1908 PUBLIC ANNOUNCEMENT 363
IN THE NATIONAL COMPANY LAW TRIBUNAL, CHANDIGARH BENCH (Regulation 14 of the Insolvency and Bankruptcy Board of India Secs
BANK OF INDIA VS. VEGAN COLLOIDS LTD. (Voluntary Liquidation Process) Regulations, 2017) Dha
I.A. NO. 758 OF 2020 IN C.P. (IB) NO. 72/CHD/HRY/2017 FOR THE ATTENTION OF THE STAKEHOLDERS OF CULINARY F&B PRIVATE LIMITED The
To, 1.| Name of Corporate Person Culinary F&B Private Limited How
Bimla Devi Jindal (Respondent No. 1), Ex-Director Of Vegan Colloids Lid., Also Legal 2.| Date of Incorporation of Corporate Person | 26-11-2018 thers
Heir (wife) Of Late Bajrang Das Aggarwal, 123 Vinoba Basti, Sn Ganganagar- 335001 3. | Authority under which Corporate Person | Registrar of Gompanies-Chandigarh st 1
Kamini Jindal (Respondent No. 2), Ex-Director Of Vegan Colloids Limited, Also Legal Is Incorporated/ Registered vens
Heir (Daughter) Of Late Bajrang Das Aggarwal, 123 Vinoba Bast), St Ganganagar- 4| Corporate dentity Number/Limited Liabillly | Us5209PB2019P1G0a0326
335001 Identity Number of Corporate Person Nota
WHEREM Mr. Anil Kohli, Liquidator for Vegan Colloids Limited has filed | A No. 758 of 2020 5. [Address of fhe Registered Office and Fouse No. 37 H, Saraiha Nagar, Cusi
under Section 60(5) of the Insclvency and Bankruptcy Code, 2016 and whereas, the Hon'bla Principal Office (If Any) of Comorate Ludhiana Punjab-141001 —
NCLT, Chandigarh Bench issued notice on all concemed parties including you the above- Ry |
named, That vide order dated 10.11.2021 the Hon'bla NCLT has permitted the undersignedto . |
serveyouthe Addressee through substituled service. 6. | Liquidation Commancement Date of 13th December; 2021
TAKE NOTICE that the above captioned mater will now be fisted on 25.01.2022 before tha Carporate Person
Homble National Company Law Tribunal, Chandigarh Bench at 10.30 AM. The Hon'ble 7.| Name, Address, Emall Address, Telephone | Mr. Parminder Sin 2,
Bench has direcled you fo file your reply to the LA No. 758/2020 within 2 weeks from date of Number and the Registration Number 01' SCO0-6, 3rd Floor, Feroze Gandhi
service. You may either appearin person or through your Authorised Repressntative. the Liquidator Market, Ludhiana-141001
TAKE NOTICE thatin default of your appearance on the day aforementioned, the Application Email:-bathla7 @gmail.com
will be heard and determinedin your absence. Anil Kohli (M) +31 9814117434/
' Liquidalor For Ws Vegan Golloids Limited +81 9216502700
IBBI Reg. No. IBBUIPA-001/IP-P00112/2017-2018/10218 IBBI REGISTRATION NO: IBBVIPA-
Date : 14.12.2021 409 Ansal Bhawan, Kasturba Gandhi Marg, New Deihi - 110001 G02/|PNBD217/2017-18/10669
Place : New Delhi Ph: 01145101111, E Mai; insolvency@arck.in v 8. Last Date for Submission of Claims 12th January, 2022
5 Notice is hereby aiven that the Culinary F&B Private Limited has commenced voluntary | | Nog
iquidation on 13th December, 2021. Sec
The stakeholders of Culinary F&B Privale Limited are hereby called upon to submita| |Rub
proof of their claims, on or before 12th January 2022, to the liquidator at the address
mentioned at Sr. No. 7.
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